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Il\! THE central AOW IN ISTRAT 11/£ TRIBUNAL : PRINCIPAL BENCH

OA 412/89
NEU DELHI, this 18th day of piarch, 1994

Shri C.3. Roy, Member (3)
Shri P.T.Thiru vengadam, ["lember (a)

\

. Shri ri.a, Shaxma & Ors(as per Plemo of oarties'i
T--19-A, Railuay Colony
Hapur District, Ghaziabad (up) .. Applicants
By Shri G.D cBhandari, Advocate .

Versus

1. General 1^1 an age r.
Northern Railuay

, Baroda House, Neu Delhi

2, The 0v/1. Railuay Manager
Northern Railway,
floradabad (up) Reapondents

By ns. Sunita Rao, Advocate

ORDER (Oral)

(Hon'ole Shri C.3. Roy, Flember(j)
/ /

ThtLs is an old case coming since 1989, Heard

the counsel for the parties. The learned counsel for

the applicant^has been giv/en numerous opportunities

to argue this case. He states across the-bar that the

applicants are not in contact with him and the case

may be dismissed as not pressed and in case they choose

so they may be given liberty to file fresh application.

Therefore this OA is dismissed as not pressed u/ith

liberty to the applicants that in Cas.e they are inte

rested and if the cause of action survives, they may

approach the, Tribunal with a fresh application. Uith

this observation, the c^ise is dismissed. No costs.
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(P,T,Thiru vengadam) . (C.3'. Roy)

Member (A) Member (3)


